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Officers (Oaths & Fees) and Kashmir Bill, 1972)  

Artillery Practice (Amendment) Bill, 1972, 
be taken into consideration namely: 

Enacting formula 
1. That at page 1, line 1, for "Twenty-

third"    substitute    "Twenty 
fourth". 

Clause 1 
2. That   at   page   1,    line 4, for "1972"  

substitute  "1973". 
The question was put and the motion was 

adopted. 
SHRI J. B. PATNAIK; Sir, I beg to move 

that the amendments made by the Lok Sabha 
in the Bill be agreed to. 

The question was put and the motion was 
adopted. 

SHRI BHUPESH GUPTA; Are you 
passing the Bill yourself? 

REFERENCE      TO      RESIGNATION 
OF SOME  MEMBERS     FROM    THE 

RULING PARTY IN ORISSA ASSEMBLY 

 

 
THE   DIPLOMATIC   AND     CONSU-
LAR OFFICERS (OATHS AND FEES) 

(EXTENSION      TO      JAMMU    AND 
KASHMIR)     BILL, 1972. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDAR PAL SINGH): Sir, I beg 
to move that the following amendments made 
by tne Lok Sabha in the Diplomatic and 
Consular Officers (Oaths and Fees) 
(Extension to Jammu and Kashmir)' Bill, 
1972, be taken into consideration, namely:— 

Enacting formula 
1. That page 1, line 1, for "Twen 

ty-third" substitute "Twenty-Four 
th". 

Clause 1 
2. That at page 1, line 4, for 

"1972"  substitute "1973". 
The question was proposed SHRI 

BHUPESH GUPTA (West Bengal): We do 
not want to speak. But I know why you are 
asking us to speak. When the other Resolu-
tion comes up, there will be nobody on the 
Government side. Now that you want us to 
speak. I would like to know why 1972 is 
changed into into 1973. 

MR. DEPUTY CHAIRMAN: The 
Minister may reply to his speech. 

SHRI SURENDAR PAL SINGH: The Bill 
wae passed by the Rajya Sabha in 1972. In the 
Lok Sabha it was passed only in  1973. 

SHRI BHUPESH GUPTA: You could not 
pass the Bill in the same year. That shows 
your utter incompetence. 

 

MR. DEPUTY CHAIRMAN: You can 
speak only on the two amendments . 
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in Andhra Pradesh 
Jammu and Kashmir)  Bill 1972 T>e taken into 
consideration, namely:— 

Enacting Formula 

1.That at page  1, line  -,     for 
'Twenty-third"   sub^tit^te   "Twen 
ty-fourth". 

2.That at page 1. line 4,    for 
"1972" substitute "1973". 

The motion was adopted. 

SHRI SURENDAR PAL SINGH: Sir, I beg to 
move: 

"That the amendments made by the Lok Sabha 
in the Bill be agreed to." 

The question was put and t'le motion was adopted. 

MR, DEPUTY CHAIRMAN: Now, we have 
got a motion seeking the revocation of the 
Proclamation issued by the President in relation to 
Andhra Pradesh and a Resolution approving it  ... 

SHRI BHUPESH GUPTA; Sir, I have a 
submission to make. 

REFERENCE  T<>  DEMAND   FOR    A 
WHITE PAPER ON THE EVCn)ENTS IN  

ANDHRA     PRADESH 

SHRI BHUPESH GUPTA: (West Bengal): Sir, 
I have a submission to make. Now we shall be 
discussing these two motions together. One is for 
disapproving the Proclamation and the other for 
approving Tt. I am not concerned with the merits 
of the motion. But, Sir, what I And is that the 
Government is not helping the debate in this 
matter as it should. I do not know why there is no 
White Paper given to the House by the Gov-
ernment containing an account of the atrocities, 
arson, loot and other things that have been 
committed in Andhra Pradesh. You would have 
seen that in the past when such things were 
discussed we used to have some kind of a report 
from the Government,   sometimes  in  the  form 

MR.  DEPUTY    CHAIRMAN:    The 
question is: 

"That the following amendments made 
by the Lok Sabha in the Diplomatic and 
Consular Officers (Oaths    and Fees)  
(Extension   to 


